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CLW Empioyees Punished for Collec-
tion of Subscription for Trade Union

5780. SHRI ROBIN SEN: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether employees at CLW
have been punished, charge-sheeted
or placed under suspension for col-
lecting subscription for g registered
trade union, the C.L.W. Labour
TJnion;

(b) whether Railway Service Con-
duct Rules, 1966 prohibit the Rail-
way employees to collect subscrip-
tion for trade unions registered under
T.U. Act, 1926; and

(¢) if so, how the collections are
made for trade union in the Rail-
ways?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) to (¢). The information is being
collected and will be laid on the Table
of the Sabha.
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News Item Captioneg “Judge in
Ex-P. M'’s. Case Alleges Threat to
Life”

5782. SHRI R. K. MHALGI:

DR, VASANT KUMAR
PANDIT:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be p'eased
to state:

(a) whether Government’s atten-
tion has been drawn to the news item
appearing in the Times of India,
dated July 18, 1977 under the caption
‘Judge in ex-P.M.s case alleges
threat to life’; and

(b) if so, the reaction of Govern-
ment thereon and what action is con-
templated against this unconstitu-
tional act?

THE MINISTER OF LAW, JUS1ICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) Yes, Sir

{(b) Government’s attention has also
been drawn to Mr. Justice V. R. Krishna
Iyer’'s letter to the Editor appearing in
the Times of India dated 19-7-1977 in
respect of the above news item. How-
ever, adequate arrangements exist for
the security of the Judges of the
Supreme Court.





